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. THE WEST BENGAL STATE

LEGISLATURE (DELEGATION OF
POWERS) BILL. 1968-—-continued

THE DEPUTY CHAIRMAN: Mr.
Niren Ghosh,

SHRI NIREN GHOSH (West Ben-
gal): Madam Deputy Chairman, we
are told that the Bill is a consequen-
tial piece of legislation on the forma-
tion of the Presidential rule. But I
beg to differ from that standpoint be-
cause what this Bill proposes to do
is to confer power on the President
to legislate on his own without the
consent of Parliament, Now, the
powers of the Assembly have been
taken over by this Parliament and
Parliament is not to legislate but on
behalf of Parliament, the President
is to legislate. So. in fact, Parliament
1s being shorn of the powers that
accrue to it as a result of the Presi-
dential Proclamation. And what does
it amount to? In fact, it means Con-
gress rule by decree in the State so
long as the election does not take
place. Now, this is a procedure, this is
a method, to which T cannot agree, 1
strongly object to it

SHRI AKBAR ALI KHAN (Andhra
Pradesh): What is your solution?

SHRI NIREN GHOSH: Parliament
should initiate legislation, Parlia-
ment should not be confronted with
a fait accompli—President making
decrces, making legislation.  then
come time or the other placing it be-
{ore Parliament to concur with him
or to make some modification if he
wants. Now, that never happens.
Purliament should never be confron-
ted with a fait accompli, So, this pro-
esy, this very thing that all the
powers of Parliament are now to go
to the President and for him to legis-
late, this procedure is autocratic, and
1 do object to this, And moreover, it is
Congress rule by decree, That is the
worst part of 1t. When the Union
Government at the Centre is that of
the Congress. we know that it is Con-
eress rule, since they have a majo-
rity in Parliament, But even hv-pass-
ing of the Parliament by the Union
Cabinet, to legislate for the State,
1his is the very purpose of the Bill.
To this T object. It is a autocratic
Congress rule which we can never
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accept, On what right, on what basis,
can the Government expect us to ac-
cept this procedure? The overwhelm-
ing majority of people of West Ben-
gal are impeccably opposed to Cong-
ress rule in any shape or form. That
being the position we cannot take it,
we cannot accede {o such a piece of
legislation. since you have brought
about this particular pattern of
things to come into existence,

Now, Parliament should be com-
pletely seized of the matter; what-
ever piece of legislation, it is Parlia-
ment which should legislate and not
the President by decree, that is the
Union Cabinet by decrce, This is the
first thing.

Secondly, I would like to say, what
is that Consultative Committee that
1s going to be nominated by on the
advice of the Union Cabinet: “Forty
Members of the House of the People
and twenty Members of this House.”
Now, there are forty Members from
West Bengal in the House of the Peo-
ple. Out of that number, at least 26
ta 27 belong to the Opposition, Can [
{ake 1t that in the so-called Consulta-
tive Committee, cut of those 40 Mem-
bers, at least 26 or 27 or 30 would be-
lonz to the Qpposition? On what
hasis is this nomination business go-
ing to take place? T have every doubi,
every apprehlension because it is
never honest; the Congress Govern-
ment at the Centre is not honest,
With an overwhelming majority of
the Membhers of Congress persuasion,
thev will pack that Consultative
body and try to see that it is giving
advice to the President on all mat-
ters. If this body is to be constituted
at oL ont of those 40 Members, at
least 30 to 33 should belong to  the
Opposition. Otherwse, this body will
not be acceptable to the people of
West Bengal, Madam., let me make it
clear—they will look upcen this body
with suspicion. with quite reason-
able suspicion, with justified suspi-
cion, that any piece of advice that
would be tendered by this body is
bound to be a partisan advice and
would militate against the interests
of the State. So, unless a clear assu-
rance is given that this body will be
{ormed in consultation with the Op-
position, in consultation with the
United Front in West Bengal and the
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Members of the Opposition in Parlia-
ment, 1n both Houses of Parhament,
we cannot dccept such a consultative
body and we cannot give a clean chit,
On behalf of the people oft West Ben-
gal, we want to put the record strai-
ght that we will not accept such a
body. we look upon 1t with suspicion,
as a partisan body. not favourable to
the interests of the State,

Madam. 1 would like to stress one
point, since the Home Ministiy is
concerned with this, For all the bung-
lings that are happening in India 1n
the different States after the Fourth
General Elections, Madam, the Cabi-
net 1s collectively responsible, There
is no doubt about 1t. But the Home
Ministry comes duectly into the pic-
ture Shn Y, B, Chavan is the Mimnis-
ter-in-charge. He 1s one of the most
important members of the Cabinet.
In fact, 1n the olden days, when Pan-
dit Pant was there, he wused to be
considered as the No, 2 1n command,
next to Nehru The Home portfolio
1s such an 1mportant  portfolio.
The Home Minister comes  directly
into the picture And mavy I put 1t
before the House that Mr. Chavan
has made a mess of 1t though the
Cabinct 18 collectively responsible, I
indict the entire Government and the
Centre for the process of disintegra-
f1on, for the process of political 1n-
stability, for the process of bankrup-
tcy that they have led India o divi-
sive tendencies, It 1= only by these
tactics that they are prospering, It 1s
why, Madam, that hy their policy of
suppression of the States they are
making the people ol the States one
after the other against the Centre, It
15 happening and 1t 1s bound to hap-
pen and 1n thhis whole picture Mr,
Chavan 1s directly responsible, That
1s the point that we must remember,

Now, Madam Deputy Chairman,
Mr. Y B. Chavan, coming from
Maharashtra, made a bid for becom-
ing an allIndia leader, a leader of
impor tance, perhaps aspiring to the
post of Puume Minister even now.
And of course that 1s their quarrel.
Thiat is Mrs, Indira Gandhi, Mr.
Moraiji Desar and Mr, Chavan set-
tle their business amongst themselves
in their kitchen Cabinet, One tries
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to put down the other, But that is
their affann though we are also inte-
rested in g way as a political party.
Since they are parl and parcel of
this Parliament and are running this
Government we cannot close our eyes
to all these facts,

Sl BRAHMANANDA PANDA
(Orissa): Would you like to be the
gmplre as suggested by Mr. Chitta

asu?

SHRI LOKANATH MISRA
(Orissa): You may not be interested
in the Cabmet kitchen but you have
to be careful about the kitchen fire,

SHRI NIREN GHOSH: Yes, licking
you up ot licking up this Parliament.
Anyway, 1n this process Mr. Chavan
wanted {0 project his image across
thife entire country so that his shadow
spreads across the length and brea-
dth of, what 15 called, India, Unfortu-
natels 1l 1 now a black shadow a
dark shadow, He has tarnished his
mmage for ever because during the
last vear wherever democratic for-
cts have tried to assert themselves
Mr, Chayan, and his Home Ministry,
on behalf of the Government of India,
hawe tiied to come down with a
hicavy hand upon them, At the same
time he hhs not put down the divi-
sive iorces, the black forces, the com-
munal lorces and all that, They have
been given a free hand That 1s how
his rule of law operates, He helieves
1n striking down the democratic for-
ces and. mn the process, making the
Centre more authoritarian, They
scuttle whatever democratic rights
the States cenjoy, make them toe the
line of the Centre; otherwise the
States' people are not to enjoy any
tights But when the communalists
run riot, when the Shiv Senas run
riot, when anti-national forces run
riot. they are not curbed This 1s the
image that Mr. Chavan has succeed-
ed 1n projecting across the country.
Whatever possibihity there was of
Mr Chavan projecting a good 1mage
of an able administrator, of an honest
administrator, he has finished all that
possibility. The policy of looking to
the interest of the people and eculti-
vating friendship with them pursued
by others has gone once and for all
Let me put it clearly. So the Home
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Miustry and Mr, Chavan personal-
ly, are directly responsible for all the
dark spots i the country though, I
repeat, I cannot absolve  the other
members of the Cabinet, neither Mrs
Indira Gandhi nor others. because
they are ,collectively responsible,
Their policies have generated reac-
tionary. anti Indian, anti-national,
pro-imperialist and antil-1ights atmos-
phere 1 the people of the States.
These people are anty all these things,
and Mr, Chavan 1s directly 1esponsi-
ble for all this. To all his policies
there may be applause from the
bourgeols papers and monopolists but
he has succeeded 1n plunging the
whole country into darkness That
he has managed to do,

Now, Madam, I would like to say
that there can be no free and fair
elections in Bengal unless Governor
Dharma Vira is removed forthwith,
without the least possible delay
along with the coteric of officers who
conspired to dabble in politics with
the green signal from the Centie
They are Shri Upananda Mookher-
1ee, Inspector-General of Police, Shri
M M. Basu, Chief Secretary of the
Government of West  Bengal, Shri
S. B. Roy, Home Secretary, Shri
P. K. Sen. Police Commissioner  of
Calcutta. All these top echelons to-
day are directly responsible, They
consnired to  sabotage the pohemes !
the United Front Goveinment

TIIE MINISTER OF STATE 1IN
TIHE MINISTRY OF HOME AFFA-
TRS (SHRI VIDYA CHARAN SHU-
KLA): Is it proper, Madam, to make
allegations against Officers like that?

THE DEPUTY CHAIRMAN You
cannot name them.

SHRT VIDYA CHARAN SHUKLA:
1le can sey generally but not name
them,

SHRI AKBAR ALT KHAN: Mr.
Niren Ghosh, you can say officers 1n
the Government It 1 not proper to
name them,

SHRI BHUPESH GUPTA (West
Jengal)s On a pomnt of  procedure,
when was 1t decidea uot to name
them® They are directly under them?

SHRI VIDYA CHARAN SHUKLA:
There are rulings on that,
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SHRI NIREN GHOSH: I would re-
cord one fact, Let them explain it.
He sad that the police was alerted.
It was under the signature of Mr,
M M Basu when Mr Ajov Mukher-
jee was still the Chief Minister, It
was done without his knowledge.
These officers were responsible, They
did 1t under what provision of law?
Is 11 not a consprracy? What right has
he to 1ssue such orders? He 1s bound
to obey ind carry out the policy of
the Cabinet He went bevond his
scope, heyond the constitutional
bounds and entered into a conspiracy
aomg Wil the Gogerner, Can they
explain it?

Then the Ministers slowly went
out of the Wniters’ Building because
thev knew that their dismissal was
coming They knew that Dr. P C.
Ghosh, that Umichand, was going to
be installed Therefore, they slowly
sheaked awav from the Writers
Building and found themselves in a
few minutes at the Raj Bhawan
(rates This 15 as a result ol their
divect part n the conspiracy And
mav I tell you, Madam, that Mr,
Ajoy Mookherjee and their group,
the BK.D. group, understood their
10le This Mr, Upananda Mookherjee
used to supply them with fabricated
statements Behind their back these
officers used to manufactuile fabricat-
ed things

THES DEPUTY  CHA/RMAN' You
ne d not mdul ¢ oo all e ¢ things.

SURT NIREN (1o He used
to fabiicate things <o that he could

mould  his opimion  He conspired
wanst these Miunisters trampling un-
cer fool all canons of deeent behavi-

our of an officer My Jyoti Basu, the
then Deputy Chief Minister, once
told Mr Upananda Mookheriee that
though he might not agree with their
views or the policies of the Cabinet,
he should obev the Chair He told him
that <o lona as thay weye sitting n
the Chan that s thoy were 1n office,
he should oncy What does it mean?
It means i wa not oheving, he was
frving to scuttle the policies of the
United Front  Government, Thete-
force. unless thev are 1emoved there
can be no free and fair election,
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Madam, T would like to tell M
Shukla He said something But he
concealed certain  information 1
charge him with the fact of conceal-
ment of ccrtain mmfoimation from the
House What did he say”? He said that
there were ariests under the Pireven-
tive Dctention Act, the PDA  dur-
mg the United Front regime and also
during Db P C Ghoshs and D1
Chunders tegune And he gave cer-
{atn figutes Bul when we asked him
Was a smgle political person arrest-
¢d undar the Preventive Detention
Act dur ng the Umted Front Re-
gime?”’ he kept silent Why? Docs
he not know? He knows He should
have given the mmformation that dur-
mng the r1egime of the Umited Front.
there was no pohtical vendetta there
w as ho pol tical persecution and Cong-
ress was allowed to function unhinde-
1ed ST

SHRI ¢ D PANDE (Uttar Pra-
desh) They let loose foices of anar-
chy

SHRI N'REN GHOSH and not
a single political person was atrest-
ed and vut under preventive deten-
tion But even now more than 400
political persons are held wn deten-
{1on under the Preventive Detention
Aci Thev aie all  pohitical peisons
peisons belonging to  trade unions,
Kisan Sabhas and duTerent political
parties Now as long as  Governot
Dharma V ra 1» theie and as long as
this coterte of officeis 1s there, they
will be unde: their dictates they are
dictating in collusion with them and
thry are pursuing a policy of ven-
detta against the constituents of the
Unritcd Front How can you expect
iny fice and fan election” You can-
not, cxpect

THE DEPUTY CHAIRMAN You

must finich now

SHRI NIREN GHOSH Except Mr
Ananthasayanam Iyengar T speak
with full responsibibty all the Gov-
rnms n the States have been tools
n th h nds of the Government at
{1 (¢rtic They have behaved in a
b1 n vy and have flouted the
prinaples of democracy  They aie
Congiess tools They stand indicted
Nobody wants them It 1s a bad omen
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for our country that you aie utilis-
ing all those Governots as your hen-
chmen 'lhat 1s the position And
thesc persons as Shri Bhupesh Gupta
waid are related to Chdrat Ram and
Bharat Ram and his sister has been
married to one ot them and 1s hold-
ing shares Is it not a fact Madam,
that Mr Bunen Mukherjec, Chaiat
Ram and Bhaiat Ram frequented
the coiridors of Parliament, met Mr
Motaryt Desar and Mr Chavan and
f1icd to topple the Government” Mr.
Dhaima Vira was a part and parcel
ol that conspuacy directly This 1s
anather fact Madam, that I want to
put across Such being the position
let me make 1t clear that unless this
coterte of ofhcers 1s removed theie
can be no tree and fair elections in
West Bengal and theie can be no
good admumstration running there
They aie pursuing a policy of ven-
detta There 15 violence and lathi-
chaige daily on the workeis peasants
and the common people How long
shall we tolerate this tule of anai-
thy unleashed by Mr Chavan and
the Home Ministiy and their stoogces
and henchmen” So I sav that the en-
tne coterie of officets who are res
ponsible should be 1emoved 1f there
15 to be any honesty and integrity f
thete should be fiee and fan elec-
tions So Maidam, with these wolds,
I totally oppose this soit of proce-
dure this anti-demociatic procedute,
this procedure of Congress rule by
t} e backdoor tor s1x months which
te will never tolerate in Bengal or
in any State wheie there 15 a

non-
Congiess Government
Wt 2 T FE (I )

STawiafA wziEAT ¥ 39 gy
BIFTAT &Y ATEAT g W FA 37 AAY
q AT AT 47 % 5w 3 Aavg #7 Fer-
AT FZAT T B I 2 AY 399
yfefeafa v s}tﬁwmmmmr
¥ afew d 77 fFTw Fv AT
fr fawr afefeafrgr & s w sy
fror smr w1 famr w0 o aafaie
fraw g s ¥ s w gfe
¥ FREEGE | G AT ¥ Gregsar

g
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gaTe wrae S fR e g
gad gra afsadr 3w § ety
FT T AT &1 AT & AT &1 AT )
frg =@ A9A g9 E Arama faaar
arfza fF o 92T FY gafsr 7 sarar 37
A% TAFI AN F7A F1 I q9T T
Y MT T FET TN TNE FT F
ST W qg 3|y A1 BF gv e wAet
% 417 Fg 97 ArEafA F T w6
oFHzE AT 7T M7 37 ANE AT A
FgT & AT W GATY AMAA AT | ZAAT
# fAgaT FAT ARAT g 6 o wEA AT
g3l F g qfsaHr ama 7 reafa
&1 qrad Ary Ay fwar s wfem
7z A g AW T AT

gAY AW F TE FEA ARA g
fa GTST SAFIT FASAT F1 UF T
qEAT W fAFAT 3, T Al AMA 7 OAT
39 AR F1 AT AT AFAE FAT g3 8
fo agr 9T gAFE I F BN T
aftz & O T HTITANT 1T AT AFAT
& fF St RAWATAT AT AHAT ¢ ATHRT
TR & & RAZACHT AT AT H{AT
2, 98 AT g S/, T AT IA AT
feaTssy FE T TG A TFT TT TARAT
T AT AT A AA FA0 AT 78 2
0 AL W TR ART T AT T F
i & aThre 1 W A ARAMI
AEAT g % 3 AvZ T wAIAA &Y
YT FT aGEAT TE 40 AT T A
9T Feg 7 Wog  TART FTATT T |

arg £ 9 39 fas A Sy gz fen
FHA AT A FETNTE FF AITH Y
ag A {F IR A qFLIT AT L0 HT
20 #Y 7@ 41 78 & 18 A T9 4w
X PEAR FARAT FETEE
fi 37 AT § A HFET T SRR IR
iFT W JAeRT ww feagew &
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watfe® T A Ry fasr ag d
™ A AW B fags ey ow
Tg fwt efenr fafeges a1 sma
TET 19T | WY q 19 97 F1 AT
AT qgA Ssa FAT FI0F 9 W1 qeArEE
® AT wALT ¥, I FTAET FT gEINT
FIgA F ®IT T fFAT A0 AFAT B
TH AT F+F { HIUF F AT A G
BT Ag W TR g & fan
AT FATT TA1 FT TGN T F feam
TR FEEAM F AT FEIT &
QT & AT TERARTA FT AFAT ¥
AT g AW g fF oW oAw A
A A VAR F67 ot g 7 govar
A A e gfer & & Awerar g
fr g it FAzfer FUE gAY am
FEY TE & AN afeTdy gMA F¥ wETEAT
q fabra mifeay &Y v ferfr @ ga®
TATA 4, FAFF FAF=aT & 5T
T FUE W FeAv A fagfe 1 e
ifEa 1 78 U goma ¥ Ay 9w AW
ATEAT 1

A & T 77 o T wrgAr
g f% v wag gy o W1 wwdEfaE
e T & /T fro o T{o;w'»‘ﬂ'?ﬁ"h
o7 AW #1 @ AT 2oty F
AT AT FH 9% 3T AR FAAGAT
73 zar arfga ) av 6T g wraHEy
& AT T FIT & AIAA ATIT AT AT |
A T F geaaa e
FT AT 239 TE AT AAT FOMFA |
H ST g o G ag a1 g AwAr
AfF e 2@ & H9q A INF A TG
nfage & fomE o 9T W aeg ATt
FT o o To F YA TAT AAT 2 |
T g T qg Tg1 F= 0 froro
Mo & eadd @A & FATT AT WG
g fw e Y 79 & feaerrd 3w
@ W ofawew § A1 99 g que
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& w7 § qifqaie & @ud TEr ST

e | A AT TH AQ & AT

FO AT FFAT & 0 H AT HEAHRT @

qg N1 gL 3 WA ¥ A7 gAd

/A FFRX & WA TEAT ATEAT AR

TR AIFL T JATET FT1 SR FIAT

a1 g ety & gfqrer agd W)

T §E  HETHI FAT g T RIS

FY gfaest gAY | ZH AT FT AT

I T, JgT A9 qTAAT &)

THE DEPUTY CHAIRMAN: The
Minister

W eI (39 939) ¢

TS, B AT WA )

THE DEPUTY CHAIRMAN: You
will have to be very brief, We have
still to zo through the amendments
and the third reading You can have
ten minutes,

5 AW AIFAAL, AT

7o A€y fF &t i g

THE DEPUTY CHAIRMAN: Yes-
terdav. I am told—you were not In
the House, Mr. Rajnarain—the House
had agreed. on both sides, that this
should be finished within one hour,

Y eI § 3 fI9uF #47
uIT f FRAr g ) fAv A ady afew
faers Fvar g, F w@m A gaEm

FEAT | g f0 off A% 7 g

WEA F FU AR WIT &7 & fom G gy

2 fr 7 afemlt am7 ¥ 7aw ¥ AR

FATT | Af% T AVE AT STAAT AT H7

A W AT fRT TR wTOGEAT AT
R L e e

Aed § AT g fF 1137 7 g

T g SWAHT KT AE 23

fast & ggs7 TN T AT AA AL

T Ig30 AT FTC A g feavar &

qfF Fgr afkwdr amm ¥ gt

$

- s
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st A & 3w g Treafa 1 A
AT £1 7T AP F HOE FA AR
FPANR & F@ & fax  ofrme
#1 wiaf7 7m7 37 grm @7 niE-
Fz & faeft 710 F1 71 T IOH1 FEAV
ERIT | A 9gd 1 Aad F A8 SR A
ATHAT ATEAT E fF AT H AR A9A-
AT 98 Fg1 a8 wE ) ysT w4
TS 7 AET FRAH TE) 2, gL € TV
g7 FH 9 g1 A E | IR HEANT
@A gh WeETE W owats gan
7T & Afgg v gvam v w
ACHRL BT EET S T F 1 W
®F ¥ WA £ FETT AT I & AT
g At 21T Frs 07T &9 8 a8 |
1 fa oAt 7 37 avg A sEedr g
T} I A AT A qAIT & A
q¢ &% A FER AT G99 Gq F
AT A wfERmT AT T AT 2,
A ST F7 fgamaet g, fom &t
TAGH & o, T, 7 &1 A Z0, H AO9HAT
g fF ag o gfma wmr FT e
TATTAGA F990 1 39 A & vy gy
A, W A e s s
Afgarerarey v &7 I 3T FE )
Taug 78 mwig o9 s
g & 10 FI73 FTF T4 8 9SS
fa afs 79 a9 97 4% ©F g
qE I A1 IAH AT 7GFHT 31 e
FIE FTOT 787 8 FF Z07 q49rge 71 qry
FTH AFW 2, 7 997 A7 oF
ATEHT AR F77 7 A7 IT AATGHIY
afafa & grer afvgw ana F71 am
%% | 78 faega 97 &7 7 wAeAHiw
g, TeoAT 2y

AT & AT ara & ag (R3zA wwr
fo ot gfamom & aR ¥ 39 q@
fawras sr av @t 97y 9% & auw @
§frmam & mF geamw fon
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|27 TrReTTE
Tt A7 R wfAr § o9 TR A aeEy
T e e uv frumr A AR &
TH TFR FT A fzEr owmoang
g ey av R Fg OFT £ A1 I/
Ay 7g fagwra 2 % F18 oA sramA
afy fon mar a1 A oA g R A
<A T AT A FF AR 7, WU A
Wﬁmwargaﬂagwq@a
¥ waTiTg ¥ 749 g7 oe% T w9
Y wE 9 9 T A8 UF 74T 81 @8
YT T 39 A<E R GV ALY AT FPRI )
S Fgr S g F aw oAy
g% fe afga il & & 917 0 FEad
o vEr 2, Fd g@ fAr & a1 I
T3 F AR F FAS AT W Y
Fg ot ¥ a® 797 9 A AN
FEATE AT | AT A7 AT FAR |
A ZE AW AT T AT g F | W
TEAHY M@ F AT A GHRT T FTIR
FTHA A9 2, AT AT HTAPTRATAL F7
afa % fom g3 fagrs 1 w91 FEh
5 & 3a9 AW A% FE IO AT A
ML AT F 21, A WOLRIT IAERD FAY
afon ey | ag w=AT Ag faarr ad
2 FFAT S S B T 2, A R
ATATSTET #raEar &1z 3 7 wfatea
FTAT ATEAT §

qEFE, 0F ArT ¥R wgAr
qrgat € 10 A 2o W gfafafucs
TETY, 0AME T L 0 20 U
qut &\ afrady & W faHr AT Fr
H T At gE A7 AR A1 2 B i
frdefr 71 faer wT & T8 FUW M
#r v R a ) AfT gAY A W oaw
& At & A7 fF AR @ AW &
& AT JUAL AATALE AL B
O 7 2q W7 gaEEnA A At 7
AR {7 TR F AT ARG
S GY BET & qg 95 HEET 41 90
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| e 7 Srn, afz faey faeed g
| ST A AR ANE AT W E A I
| REUE AR RS aETeET afafa
- ah g Tt & faw gAR age

fear ser it afeasdt e 7 faoedt
| 31 FT AGHA AT AT ITAFT AR FI
| EEIALF AF T UF TE ATFL IATE
| W ofT, IT I AT AT WA @
| W AT 9g qg W quafF A
| ST ey # afg /e o fagaw
| F 9 FG AT FAT BT A AT
[ R A ALA A g TR T AT
| e @ R R A § st

T AT agwy amge Afafy ¥ 9
[ gt m et anm & faTed g
F AN AT FH7 qaAEH qfqfq = s
T, TAT GEIT FEAT € |

AIFATAT, B A9T 79T F A3 45
T

SHRI VIDYA CHARAN SHUKLA:
Madam Deputy Chairman, as was
sald veslerday, this 1s more or less a
consequential measure which follows
the approval by this hon, House of
the Piesidential Proclamation,

SHRI BHUPESH GUPTA: How is
1t consequential?

SHRI VIDYA CHARAN SHUKLA:
Because this makes certain arrange-
ments which arise out of the Procla-
tation that the President issued and
which this hon House approved yes-
k terday unammously

Madam, Mr Bhupesh Gupta while
speaking repeated his earlier speech
in the day and he was mostly attack-
mg the West Bengal Governor and
he forgot everything else But he
made one point which I think deser-
ves a reply That was about the
powers of the Consultative Commit-
fce Now if hon Members go through
the Bill, they will see that the name
15 ‘Consultative Committee' It 15 a
J Committee which 1s to give advice to
| the President on the legislative busi-

ness to be undertaken There is no
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question of any powers for such g

Committee which is constituted only
for consultations, -

Now some other points have been
raised by Mr. Niren Ghosh, I quite

understand the ferocity of his speech !

because probably we will be missing
him in this House for many many
months together. So we should be in.
dulgent to him and we should not
mind il he even goes beyond certain
Iimits which he normally puts on him.
self (Interruption) Madam, he sug-
gested that the Consultative Commi-
ttee which is being made—the non.
Member, Mr. Rajnarain, also gave thiy
suggestion—should reflect the compo-
sition of the West Bengal Legislature,
With all respect I would like to sub-
mit that this Consultative Committee
is going to represent Parliament, not
the West Bengal Legislature, And we
are taking as much care as we can
to see that the party composition in
the Union Parliament is properly re-
flected in this Committee, We do not
want to be partisan in this matter,
We have laid down the standards
which we have followed in earlier in~
stances and we are following them
here also. .

Another suggestion that was made
here was that the legislative measu-
res should come hefore Parliament
rather than the President enacting
them for the States which are under
the President’s Rule, particularly
West Bengal, Now this is clearly in~
conceivable because at present this
Parliament which sits for about
seven months in a year cannot also
uhdertuke the legislative and finan-
cial business of the three State Legis-
latures and still complete its own
business, Even if we sit uninterrupt-
ed for the whole vear. I do not know
whether we will be able to finish our
work if we undertake fo bring every-
thing before Parliament, Obviously
it is for physical reasons that we
have to take this opportunity to
make a provision of this kind so that
the President’s Rule can go through
with the least possible delay and the
hon, Members who represent the
country and particularly that parti-
cular State should have an opportu-
nity to express their views which are
always taken into account.

i
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Shri Thengari said that this Com-
mittee is unwieldy. As you might be
aware, previously we had been form-
ing committees which never exceed-
ed 45 Members. The strength of the
committees were always kept at 45
30 from the Lok Sabha and 15 from
this House but this time the party
composition is such and also since
West Bengal particularly—which has
come unfortunately under the Presi-
dent's Rule and it is very unfortupate
for Bengal that it has come under the
President’s Rule and it has happerned
for the first time—is a very populous
State and there are a large number
of representatives from Bengal in
both the Houses, we thought it would
be only proper to have a little bigger
committee.

SHRI LOKANATH MISRA: If popu-~
lation is to be the consideration, then
you would have to have double the
number for UP,

SHRI VIDYA CHARAN SHUKLA:
The Member is quite right. We will
have to have a bigger commiites for
U.P. also, there is no doubt about it
but I am explaining the reason why
we have exceeded the usual number
of 45 and increased it by 15 Members
so that all the groups in the Parlia-~
ment may be properlv representad
there, and we can accommodate
more Members from Bengal

T have touched upon all the rele-
vant points that were made in this
debate. I do not want to go into the
irrelevant points which many Mem-
bers, particularly Mr. Niren Ghosh,
made. Here 1 would only request that
this is not a political matter. We
have tried 1o be as objective, as non-
political as possible and 1 would
request Members -to give their sup-
port to this Bill which is only a tem-
porary arrangement which has been
made with aff good intentions and
honest intentions to serve the pegple
of Bengal in the interim period till
they have an opportunity of electing
their own representativés.

SHRI BHUPESH GUPTA : Yester-
day in the ALR. we heard that there
were some meetings in Caleutta het-
ween the Chief Election Commissioner
and the representatives of the parties
and certain tentative decisions had
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been taken on the basis of near-unani-
mity about the time of the elections—
ard or 10th November, I would like to
know whether from the Governor or
the executive there the Central Gov-
ernment has any information and, if
s0. what is the position?

SHRI VIDYA CHARAN SHUKLA:
I have also seen the Press reports
about it. T have not had any official
information from the Election Com-
mission but it appears that the Elec-
tion Commissioner has been consult-
ing the major political parties in
Bengal and as soon as we hear from
him, the date of the elections, we shall
announce it,

THE DEPUTY CHAIRMAN : The
question is:

“That the Bill to confer on the
President the power of the Legis-
lature of the State of West Bengal
to make laws be taken into con-
sideration.”

The motion was adopted.

THE DEPUTY CHAIRMAN : We
shall now take up clause by clause
consideration of the Bill.

Clause 2 was added to the Bill.

Clause 3—Conferment on the Presi-
dent of the power of the State
Legislature to make laws

SHRI CHITTA BASU (West Ben-
gal) : I beg to move :

1. “That at page 2, line 6, the
words ‘whether Parliament is or is
not in session’ be deleted.”

2. “That at page 2. line 10, the
words ‘whenever he considers it
practicable to do so’ be deleted.”

3. "That at page 2, line 11, for
the words ‘forty Members the
words ‘forty-five members' be sub-
stituted.”

4. “That at page 2, line 12, after
the word ‘Speaker’ the words
‘among whom shall he included
all members who for the time being
fill the seats allotted to the State
of West Bengal in that House' be
inserted.”

[ RATYA SABHA ]
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% “'That at page 2, at the end of
line 13, after the word ‘Chairman’
the words ‘among whom shall be
mecluded all members who for the
time being fill the seats allotted to
the State of West Bengal in that
House' be inserted.”

Of course, when this Bill was intro-
duced in the course of the inaugural
remarks made by the Minister, it was
said that it is merely a consequen-
tial Bill but i is not to be viewed in
that literavy sense of the term be-
cause, during this infervening period
this Bill will have cffect on the admi-
nistration as well as the legislative
functions of the West Bengal State as
a whole. Of course, 1 do not like to
enter into the first reading of the Bill
and in this case, as a matter of princi-
ple, we are opposed to this Bill which
delegates the entire legislative power
to the President while the Parliament
is there. T move for the deletion of
the words ‘whether Parliament is or
is not in session'. I do not know what
is the reason for the insertion of these
words. Even in the body of the
Bill it is stated that while any Act
may be enacted by the President,
that will be placed before the Parlia-
ment and we will be in a position to
give our opinions, I think the Govern-
ment has something in its view when
they say that some Bills can be
enacted even when the Parliament be
in session or not. What is the extra
purpose of putting in these words?
Either it is bad drafting or something
else. It is redundant. There is no
necessity of having these {ew words.
Therefore, T have sought the deletion
of these words.

SHRI LOKANATH MISRA: Give
them the benefit of doubt.

SHRI CHITTA BASU: You can
have an enactment whether we are
here or not and after that that will
come to us and under certain pro-
cedures, we  can move amendments
alsa. Therefore there is no necessity
for these words.

Then I want the deletion of the
words “whenever he considers it prac-
ticable to do so” in line 10 on page 2,
1 have the strongest possible objec-
tion here, The legislative function has
been taken over by the President,
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However big or 1espected he may be,
he 15 a singlc individual In thig Bill
there 1s provision tor a Consultative
Committee This Bill suggests that the
Piresident can enact any legislation
even without consulting that Com-
mittee which the Bill pioposes to set
up By the dissolution of the West
Bengal Assembly the people ot Ben-
gal have been deprived ot an elected
Government and In enacting any
Bill the 1epresentatives of the people
of that State have no say Even m
the shape ot the Consultative Com-
mittee there 1s some scope for discus-
sion and gtving suggestions as well
as exchange of opinion among the
members of the Commitiece but this
Bill suggests that certain Bills can
be made mto an Act without con-
sulting even this Committee which
enjoys very limited powers, as the
Mintster was saym@ I am opposed
to this very principle that you are
restiicting the representafives of the
State in the exercise of their rights
You are also preventing o1 limiting
the rights of the Committee—1f not
11ghts at least some opportunity to
give suggestions to the President in
the matter of cettamn legislations
w hich he proposes to enact in regard
to Bengal You are giving that power
to the President that he may not also
consult the Committee He may con-
sult if 1t 1s found practicable by him
Under the Constitution the President
acts on the adwvice of the Counaul of
Ministers and as a matter ot fact the
Council of Ministers in this patticu~
lar case wil be acting on the advice
of the Home Ministrv Naturally the
Home Ministry, if it feels to make
such a law through the President
law which mav be anti-democratic
which may be undemocratic, we will
have to swallow i1t Therefore T have
suggested 1n my amendment that, if
any legislative measure has to be
taken by the President ultimately on
the advice of the Council of Mimisters,
which boils down to the advice of the
Home Ministry, 1t has to be only after
consulting the Consultative Commi-
itee which as I have stated caiher
has verv limited opportunity has vely
Iimited scope to tender advice
Therefore 1t 15 undemocratic, even 1f
1t be for a limited period of time It
1s very undemocratic and contrary
to the basic principles of the Consti-
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tution to have such legislative mea-
sutes even without consulting the
Consultative Committee which you
are gomng to propose by this Bill
Theretore my amendment 1s this that
the paiticular words whenever he
considers 1t practicable to do <o’,
must be deleted, because 1t 1estiicts
the very hmited right ol the Consul-
tative Committee which has got
Imited opportunity to tender advice
to the President in the matter of
legislation Theretore 1t 15 undemo~
cratic and the words have to be
deleted

Then my thnd amendment seeks
to substitute  torty ive members”
tor torty members’ and my fourth
amendment seeks the addition ot
among whom shall be mcluded all
membetrs who for the time bewng fill
the scats allotted to the State of
West Bengal in that House” after
the word ‘Speaker” Madam this 1s
a very important Clause because 1
want to remind you of simar legis-
lations passed in this House, particu-
larly the one in relation ta Haiyana,
which we had the occasion to pass
about a month or so ago Now 1n
this case the Government has mar-
kedly departed hhom the traditional
method has matrkedly deviated from
the traditional method, has abandoen-
ed even the accepted pimciple mn the
case of Haryana—at least I have not
seen another Bill of this nature In
that Haryana Bill 1t was said that
the Speaker will nominate to that
Consultative Commaittee all the Mem-
bers of that House who were such
members for the time bemng Here
you have simply given the number
[ have got nothing to quairel over
the number It mav be torty-five
forty or even sixty 1 have nothing
to quarrel, but what 1s the basic
principle? What are the underlying
brinaples which have prompted the
Government for not having a pro-
vision of a similar nature, similar to
the one that was there 1s still there
in that Haryana Bill enacted® What
15 the basie principle which made Gov-
ernment to depart from that princi-
ple? I have got my own doubts,
Madam If you permit me to say, I
must say that I have got this doubt
Don't take 1t that T am passing any
insmuation Of course, I belong to a
bolitical party as you do, and pohtics
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must have something to  do here
1 have my apptchensions and 1 ap-
prehend that theie 15 something up
the sleeves of Government in this
particular case Madam, I think you
know that in the Houses, as the Pai-
Liament ot India 15 constituted to-
day, fitom West Bengal theie ate
forty Membeis 1in the Lok Sabha,
and m thi, House thele ate sixteen
Members from the State of West
Bengal And what 1s the political
«omposition ot these torty Members
of Lok Sabha’ You will know that
Congress las got only ftourteen
Members in the Lok Sabha while
twenty-six come from the Opposition,
we have twenty-six Members 1n the
Lok Sabha representing the Opposi-
tion parties in the State The Cong-
ress has been reduced to a mmnority—
has only tourteen Membeis n the
ok Sabha And even 1n the case of
1s House, out ot the total sixteen
fembers the Congiess has got ten,
ad the Opposition six Now, after
ie Members retire from this House
1e position will become such that
om the side of the Congress four will
ot be retuined thereby reducing the
ongress Membets to «i1x, and irom
e side of the Opposition two will
3t be returned thereby reducing the
pposttion Members to four and 1if
wu add up these figures for this House
y the figures 1n the Lok Sabha, the
osition will be that the Congress
;ts twenty Members, both Lok
abha and Rajya Sabha. and the Op-
vsition gets 30 Members, Madam,
iy apprehension 15 there Had the
overnment 1iectained the previous
»sition, that which has been reflect-
ed mn the case of the Haiyana Bill,
mm this Consultative Comrttee the
composition would have been thirty
ot the Opposition and twenty of the
Congress, and the Consultative Com-
mittee would have a majoritv of the
Opposition And only with this parti-
cular thing m view the Government
has chosen not to lay down the par-
titcular principle  on  the basi, of
which previous legislations -e¢f this
nature in 1elation to other States
have been enacted Therefore, I have
this grave apprehension, that there
are political designs behind 1t, that
there 1s an attempt to have their
majority in this Consultative Com-

[
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nitteo T hnow the limitations of the
Consultative  Committee, whether q
niagonty 01 4 nunotity 1t makes very
hitle  dillerence  but the vely ap-
ptoach ol the Congtess Party m
power leads me to make this com-
ment that they are still trying to
cling to puower even 1f they have been
thrown overboard by popular verdict
(Interruptwonsy It 1 a vely I1ncon-
venient truth  therefore yvou do not
like to hear me Now | want to know,
and I think the House has got the
right to hear trom the Minister what
has been the basic consideration in
the matter of bringing about some
basic changes 1n the matter of princi-
ples tor the formation ot this Consul-
tative Committee Why has 1t been
done <p”

THE DEPUTY CHAIRMAN  That
will do now
SHRI CHITTA BASU I am not

taking much time I have not taken
the time to speak mn the first reading
stage So I am speaking now and that

on the whole ol mv amendments
This 1s a new thing

SHRI G H VALIMOHMED
MOMIN (Gujarat) Sav something
new

SHRI CHITTA BASU  Therefore
1 tecl that this piece of legislation
1s defective that even the limited
demociatic 1:ghts after the procla-
mation of President's rule are going
to be i1educed are gomg to be cur-
tatled Theretore I think that these
amendments ought to be given pro-
per consideration and the House will
do well if the<e amendments ate ac-
cepted Madam, as a matter of prin-
aple T would have been glad had
the Government accepted the propo-
sal made by some hon Members in
the matter of formation of this Con-
sultative Commttee based on the
proportional stiength ot the political
parties reflected 1n the State Legis-

latute But | know that it will be
much morc 1 cnvenient to them
Also T have  uoristed that method

only because this Congress Govern-
ment, on carlier occasions, had ac-
repted that principle in the matter of
the formation of that Consultative
Committee

The questions were propased
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SHRI VIDYA CHARAN SHUKLA ; |
Madam, Deputy Chairman, if the hon. |
Members see sub-clause (4) of clause
3 they would see in it a provision
whereby the Acts which are enacted
by the President would be laid on
the Table of both Houses. And then
the Members will have the oppor-
tunity to have their say on them.
In case they are not satigfied with
what the President of India has done,
they have a mode through which
they can have the Acts amended. So,
so far as this particular thing is con-
cerned, I think the Member, I think
the hon. Members should not have
any grouse that they will not have
an opportunity, or that the Members
who are not in the Consultative
Committee will not have any oppor-
tunity of saying what they want to
say about those Acts which the Presi-
dent enacts.

3 P.M.

Another point that the hon.
Member raised was about the pro-
vision according to which he says
laws could be enacted without even
consulting the Consultative Com-
mittee. T would sav that this provi-
sion has been kept only for the pur-
pose of any emergency. We general-
ly do not use it. We always bring
measures, as far as possible, before
the Consultative Committee and
after taking thelr advice we
advise the President and he then
makes the law accordingly after tak-
ing all the views expressed in
the Consultative Committee. This
provision is kept here onlyv in case
there is an emergency and some work
has got to be done immediately and
there is no Legislature and Parlia-
ment also is not in session and Mem-
bers cannot be collected at short
notice. At such a time this provision
could be used. But I would request
hon. Members not to view it with
any apprehension because the ear-
lier record will show that we have
not used that provision like that.
Even at short notice we have been
trying to get Members together, get
their advice and then get the Presi-
dent to enact the law. Of course, T
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cannot satisfy Members who doubt
perpetually and who think that we |
have something up our sleeves and |
we want to deceive them and all that. .
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without reference to any specific in-
stance. I cannot really satisfy them.
As 1 have already said, the composi-
tion of this Committee should reflect
the composition of the Union Parlia-
ment and not the State Legislature
because there are several parties re-
presented in the State Legislature
which are not represented here. If we
take the composition of the State
Legislature into sccount and then try
to constitute the Committee here we
cannot give anv representation to all
those parties which are there in the
West Bengal Legislature but not in
the Union Parliament. Apart from
this argument, this Committee is
one which should reflect the opinion
here. Tt is really meant to reflect the
opinion of the Union Parliament and
that is why we give it a representa-
tive character as we find it in the
Union Parliament. But we have no
pohitical motives in making the com-~
position like this and so I sukmit that

the House should reject all the
amendments moved by my  hon.
friend.

SHRI{ CHITTA BASU : Madam,

the Minister has not told us why the
Haryana principle has been abandon-
ed in the present case.

SHRI VIDYA CHARAN SHUKLA:
Madam. T do not think we have
abandoned any principle.

THE DEPUTY CHAIRMAN : The
question is:
1. “That at page 2, line 6, the

words ‘whether Parliament is or
is not in session’ be deleted.”
The motion was negatived.
THE DEPUTY CHAIRMAN : The
question is:
9 “That at page 2. line 10, the

words ‘whenever he considers it -

practicable to do so' be deleted.”

The motion was negatived.

THE DEPUTY CHAIRMAN
guestion is:

3. “That at page 2, line 11. for
the words ‘forty members the
words “forty-five members’ be sub-

stituted.”

. The

The motion was negatived, ~ . ¢

3
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THE DEPUTY CHAIRMAN : The |
question is: |

4. “That at page 2, line 12, after
the word ‘Speaker’ the words
‘among whom shall be included all
members who for the time being
fill the seats allotted to the State
of West Bengal in that House’ be
inserted.”

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is:

5, “That at page 2. at the end of
line 13, after the word ‘Chairman’
the words ‘among whom shall be
included all members who for the
time being fill the seats allotted
to the State of West Bengal in that
House' be inserted.”

The motion was negatived.

THE DEPUTY CHAIRMAN : The
question is:
“That clause 3 stand part of the
Bill”

The motion was adopted.
Clause 3 was added to the Bill.

Clause 1, the Enacting Formula
and the Title were added to the Bill.

SHRI VIDYA CHARAN SHUKLA:
Madam, I move :
“That the Bill be passed.”
The question was proposed.

SHRI BHUPESH GUPTA : I have
only a request to make. I do not want
to make a speech. One point I want
to make now because I may not get
a chance later. The Indian Statistical
Institute at Calcutta—a very un-
exciting subject—is under the Cen-
tral Government and I understand
from the representations made here
to the Central Government and to
the Prime Minister in particular who
is in charge of this portfolio, that
the Government is thinking of
removing the Technical Wing of the
N.S.S. to Delhi and is also disband-
ing that organisation there which
would mean the removal of those
workers from about 25 centres all
over the country and the whole

scheme is based on computerization
of the work which they want to start
now in Delhi. Madam, this has creat-
ed a very great feeling among the |
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scientific workers. They feel that they
are going to be retrenched. Indeed,
many will be. In any case they will
have to leave Calcutta now and go to
various centres. Apert from that the
Technical Wing will be brought here.
Madam Deputy Chairman, in this
connection 1 would also like to say
that if this is done then the Indian
Statistical Institute also will have to
be changed when the Technical Wing
of the N.S.S. is removed from Cal-
cutta and brought to Delhi, for the
purpose of organising the N.S.S.
But I would say in this way it would
be disorganised. So I would requcst
the Government to look into this
matter. This is Ceatrally managed
and it is a Central Government ins-
titute in the sense that the Central
Government helps it and the Central
Government will be responsible for
the other consequences of the step
which they now propose to take.
Therefore, I would request the Gov-
ernment not to proceed with the plan
and not to disorganise the N.S.S. Let
the N SS. remain where it is and
let them not introduce computeriza-
tion at this stage. Quite apart from
other things, scientific workers are
concerned and this is not the way of
treating scientific workers. The
N.S.S. has done a good job and it is
connected with one of the well-
known institutes in the country,
immely, the Indian Statistical Insti-
ute.

SHRI CHITTA BASU : Madam,
regarding the N.S.S. and the point
roised by my hon, friend Shri Bhu-
pesh Gupta, I would say that in the
matter of the Indian Statistical Insti-
tute the Government had set up a
committee and that committee has
submitted its repor: suggesting that
the National Sample Survey should
be reorganised on the basis of the
introduction of computerization.
That, I submit, Madam, will result in
the unemployment of some 700 per-
sons and the displacement of a large
number of employees now working in
Calcutta in the Indian Statistical Ins-
titute. So it would be the duty of the
Government of India to see that in
the name of bringing in efficiency,
in the administration of the Indian
Statistical Institute and in the name
of increasing the efficiency of the
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NSS. about a thousand employees
are not thrown out of employment
and disbursed throughout the coun-
try 1n these hard days, and the Gov-
ernment should not proceed with this
matter

SHRI VIDYA CHARAN SHUKLA:
Madam, we will look into this

THE DEPUTY CHAIRMAN : The
question is:

“That the Bill be passed”
The motion was adopted.

RESOLUTION RE PROCLAMA-
TION UNDER ARTICLE 356 OF
THE CONSTITUTION IN RELA-
TION TO THE STATE OF UTTAR
PRADESH

THE DEPUTY CHAIRMAN : Now
we pass on to the next item-—Reso-
lution

SHRI OM MEHTA (Jammu and
Kashmir) Madam, before the hon
Minister moves the motion may I
request that the Resolution and the

Bill relating to Uttar Pradesh may
he taken up together?

SHRI BHUPESH GUPTA (West
Bengal) : No, no

THE DEPUTY CHAIRMAN: That
will depend on the consensus and
desite of the House

SHRI BHUPESH GUPTA - It is
guite possible that I may want to
support the Proclamation and oppost
the Bill of this kind One 1s differ-
ent from the other One is an ar-
rangement and the other i1s a big
political question It does not matter
if they are taken up separately We
will finish the work in the same time

THE DEPUTY CHAIRMAN : May
I remind hon Members that they
should not repeat the same argu-
ments 1n thewr speeches

SHRI BHUPESH GUPTA You
see me every day., Madam, we do
repeat in life, What else is life with-
out repetition Madam.

THE DEPUTY CHAIRMAN Yes-
terday we took them separately and
today I am willing to take them up

L/ST8RSS—6(a)
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separately provided we finish them
by five o'clock. Now let us start,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) Madam, I beg to move:

That this House approves the
Proclamation 1ssued by the Presi-
dent on the 25th February, 1968,
under article 356 of the Constitu-
tion mm relation to the State of
Uttar Pradesh.”

SHRI BHUPESH GUPTA : Say

Proclamation on the advice of M:
C B Gupta

SHRI CHANDRA SHEKHAR (Ut-
tar Pradesh) A Pioclamation caus-
ed by the woik ot all the Opposition
parties, because of the sabotage
brought about by Comiade Gupta

and his party and not by Mr. C B
Gupta

SHRI VIDYA CHARAN SHUKLA.
Madam though 1t may be futile and
useless but T would appeal to hon
Members not to bring in politics into
this mattel

SHRI BHUPESH GUPTA : Why”

SHRI VIDYA CHARAN SHUKLA-
I mean party politics I say this be-
cause this 18 a matter which 1s not
liked by any ot us Idonotthink hon
Members on that side like it any bet-
ter than we on this side Here the
situation that was brought about in
Uttar Pradesh makes very painful
1cading It 1s a painful story in Uttal
Pradesh and I do not want to repeat
that story here in detail Still I think
T will have to trace the events which
led to this tragic state of affairs in
the biggest State of the country,
namely, UP

SHRI BHUPESH GUPTA : T hope
it will not be politics

SHRI VIDYA CHARAN SHUKLA -
Well, 1t will not he politics T will
only say what vou have been saying
about your other friends and what
those friends have been saying about
you I shall only give the opinion that
you have about each other.

SHRI BHUPESH GUPTA * Then I
will want to say what opinion we
have about you



